MC (WP(C)No. 261 of 2014
IN WP(C) No. 258 of 2014

BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

I have heard learned counsel for parties and perused
the order sought to be modified, namely, the order dated
03.09.2014 passed in MC No. 242 of 2014.

The order in question passed by a coordinate bench
appears to be a reasoned one and is based on submissions
of learned counsel for parties. Needless to say, that the
order was passed in the presence of both the learned
counsel for the parties. But, even then, learned counsel for
the petitioner wants to negotiate the payment by way of
fixing installments. The total amount of arrears and dues
for payment is said to be over 2.7 crore as on today. Only
a fraction thereof has been asked to be paid by the
coordinate bench, and even after the lapse of sufficient
time since 03.09.2014, nothing has been done. Learned
counsel for the petitioner states that since the payment by
way of installments was not accepted, therefore, no
payment could be made. Once the Court has not fixed the
installments, there was no reason for the authority to
accept the deposit of money in installments, particularly
when the amount of 30 lakh of the outstanding dues is
only a fraction. Hon’ble the Apex Court in the judgment
reported in (2013) 6 SCC 415 (Executive Engineer-II,
Electricity Department, State of Puducherry & Ors vs Sri
Kanaka Durga Castings Private Limited), has already held
that the High Court is not supposed to direct the payment
of only a paltry amount for the restoration of electricity
connection. Thus, the present application has no merit,
and it is hereby rejected. The filing of application alone is
no ground for stalling the recovery process in the absence

of interim order/direction by the High Court. The State is



expected to initiate the proceeding for recovery of the same,
and if not done, it should do so at the earliest.

However, later, on the persistent requests made by
learned counsel, the petitioner is granted an opportunity to
deposit the entire amount within one week from the date of
receiving the order along with bank interest prevailing as
on today. Upon doing so, the Department may restore the
electricity connection. But that itself will not stall the
process of recovery of the amount directed for payment by
the Court.

Besides, in the end, learned counsel for the petitioner
prays for and is granted time till 31.10.2014 to file a

rejoinder in the main matter.

CHIEF JUSTICE
(ACTING)

dev



WP(Crl) No. 13 of 2013
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned counsel for respondents with the consent of
learned counsel for petitioner prays for and is granted a
week’s time to prepare and argue the matter.

List thereafter on 24.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 201 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned senior counsel Mr SC Shyam, appearing for
the Union of India states that he will seek instruction
regarding the policy of Ministry of Defence, if any, for the
education of children of defence personnel, so as to find
out as to whether the Institution in question has been set
up to implement and advance any such policy. This
information would help in deciding the character and
status of the institution in the light of the fact that 80%
service personnel of the Assam Rifles are drawn only from
the Army establishment.

Let a copy of this order be issued to learned senior
counsel for the Union of India for compliance.

Interim order, if any, shall continue till the next date

of listing. List on 31.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 215 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned counsel for respondents prays for and is
granted two weeks’ time to file affidavit-in-reply.

List thereafter on 31.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 257 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned counsel for petitioner states that she has
filed rejoinder affidavit today itself, thus, she prays for and
is granted two weeks’ time to prepare and argue the matter.

List thereafter on 31.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 258 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned counsel for petitioner prays for and is
granted two weeks’ time to file rejoinder affidavit.

List thereafter on 31.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 311 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned counsel for respondents No. 1 to 4 prays for
and is granted two weeks’ time to file affidavit-in-
opposition.

List thereafter on 31.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 314 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned counsel for petitioner states that he has
taken steps for service of notice, but the report is awaited.

Office to list the matter with further service report.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 324 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned counsel for State respondents and learned
counsel for respondents No. 6 to 8 pray for and are granted
two weeks’ time to file their respective affidavits-in-
opposition.

List thereafter on 31.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 332 of 2013
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned senior counsel for petitioner Mr HS
Thangkhiew states that his Office has received the affidavit
only day before yesterday, thus, he prays for and is granted
two weeks’ time to file rejoinder.

List thereafter on 27.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 338 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned counsel for respondents prays for and is
granted a week’s time to file affidavit-in-opposition.

List thereafter on 24.10.2014.

CHIEF JUSTICE
(ACTING)

dev



WP(C) No. 339 of 2014
BEFORE

THE HON’BLE MR JUSTICE UMA NATH SINGH,
CHIEF JUSTICE (ACTING)

16.10.2014

Learned counsel for respondents-MPSC prays for and
is granted ten days’ time to file affidavit as to the rationale
behind fixing 42.8571429 marks for the interview.

List the matter on 27.10.2014.

CHIEF JUSTICE
(ACTING)

dev



